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 Morneat.  Concession  1९... उ  Awenun-
 MENT)  RULES.

 The  Minister  of  State  in  the  Minis-
 tty  of  Steel,  Mines  and  Metals  (Shri
 Be  ७,  Sethi);

 I  beg  to  lay  on  the  Table  a  copy
 of  the  Minerait  Concession
 (First  Amendment)  Rules,

 1967,  published  in  Notifiva-
 tion  No.  G.S.R.  369  in  Gaze-
 tte  of  India  dated  the  480
 March,  1987,  under  sub-sec-
 tion  (i)  of  section  28  of  the
 Mines  and  Mineraj  (Regula-
 tion  and  Development)  Act,
 1957.  [Placed  in  the  Library.
 See  No.  LT-63/67].

 Har  YEARLY  REPORT  ON  ACTIVITIES  OF
 Com  Boarp

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qure-
 ahi):

 I  beg  to  lay  on  the  Table  a  copy
 of  half-yearly  Report  on  the
 activities  of  the  Coir  Board
 and  the  working  of  the  Coir
 Industry  Act,  953  for  the
 period  from  the  lst  April,
 1966,  to  30th  September
 ‘1966,  under  sub-section  (i)
 of  section  79  of  the  Coir  In-
 dustry  Act,  1953.  (Placed  in
 the  Library,  See  No,  LT-64/
 67].

 NoTirFicATIONS  UNDER  CENTRAL  SILK
 Boarn  Act  anv  EsstnriA,  Commo-

 pitres  Act  &  ANNUAL  REPORT  67
 KAD?  AND  VILLAGE  INDUSTRIES

 Com™MissiI0Nn.
 Ghri  Shafi  Qureshi;  I  beg  to  lay

 on  the  Table—
 q  A  copy  each  of  the  following

 Notifications  ynder  sub-sec-
 tion  (3)  of  section  38  of  the
 3948:—

 @)  The  Central  Silk  Board
 Employees  Pension  Fund
 Rules,  1966,  published  in
 Notification  No.  G.S.R,  90

 Gazette  of  India  dated  the
 2ist  January,  1967,

 (४)  The  Central  Silk  Board
 (Third  Amendment)  Rules,
 1986,  published  in  Notifi-
 ation  Ne  GSR.  9  is

 Gazette  of  India  dated"the
 2lst  January,  1967,

 (ii)  The  Central  Silk  Board
 (General  Provident  Fuad)

 Ruies,  2966,  published  in
 Notification  No.  GSR,  92

 in  Gazette  of  India  dated
 the  2ist  January,  1967.
 [Placed  in  the  Library.  See
 No.  LT.65/67}.

 (2)  A  copy  each  of  the  foilowing
 Notifications  under  sub-sece
 tion  (6)  of  section  3  of  the
 Essential  Commodities  Act,
 955:—

 (i)  The  Art  Silk  Textiles  टिन
 duction  and  Distribution
 Control,  (Third  Amend-
 ment)  Order,  1966,  pub-
 lised  in  Notification  No.  S.
 O.  3582  in  Gazette  of  India
 dated  the  26th  November,
 1966,

 (ii)  The  Textiles  (Production
 by  Powerlooms)  Control
 (Second  Amendment)  Or-

 der,  1966,  publshed  in
 Notification  No.  8  0.  3616
 in  Gazette  of  India  dated
 the  8rd  December,  ‘1966,

 (iii)  The  Woolicn  Textiles  (Pro-
 Guction  and  =  Distr.  butina
 Contro!)  Fourth  Amend-
 ment  Order.  1966,  pube-

 lished  in  Notification  No.
 so.  36)7  sn  Gazette  of
 indla  dated  the  3rd  Decem-
 ber,  1966.

 (iv)  The  Textiles  (Production
 by  Knitting,  Embroidery,
 Lace-making  and  Printing
 Machines)  Control  (Amend-
 ment)  Order,  967  pube
 lished  in  Notification  No.
 8.0,  374  in  Gazette  of  India
 dated  the  4th  February,
 1967,

 (v)  The  Cotton  Textiles  Con-
 trol,  Second  Amendment
 Order,  1967,  published  in
 Notification  No.  8.  0.  448
 in  Gazette  of  India  dated
 the  lith  February,  ‘1967.

 {Placed  in  the  Library,  See
 No,  Lif-268/67},
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 8)  A  copy  of  the  Annual  Report
 of  the  Khadi  and  Village  In-
 dustries  Commission,  Bombay
 for  the  year  1965-66  under
 sub-section  (3)  of  section  24
 of  the  Khadi  and  Village  In-
 dustnes  Commission  Act,
 1956,  along  with  the  Statis-
 tical  Statements.

 22.62  brs.
 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:—

 1)

 di)

 qd

 ‘In  accordance  wit,  the  pro-
 visions  of  sub-rule  (6)  of  rule
 88  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rayya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  (Vote  on
 Account)  Bill,  1967,  which
 was  passed  by  the  Lok  Sabha
 at  its  sittng  held  on  the  27th
 March,  +1967,  and  transmitted
 to  the  Rajya  Sabha  for  its
 recommendations  and  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the

 said  Bi.’
 ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 end  Conduct  of  Businesg  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  Bil,  1967,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  27th  March,  1967,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bil’
 In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabh+,  I  am  direct
 ed  to  return  herewith  the
 Appropriation  (Railways),

 (iv)

 क  —

 (vi)

 Vote  on  Account  Bill,  ‘1967,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  28th  March,  ‘1967,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  seid
 Bi’
 ‘In  accordance  with  the  provi
 siong  of  sub-rule  (6)  af  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  (Railways)  Bill,
 1987,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held
 on  the  28th  March;  1967,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  thia
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill’
 In  accordance  with  the  provi~
 siong  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Goa,  Daman  ang  Diu  Appro-
 priation  (Vote  on  Account)
 Bill,  1967,  which  was  psssed
 by  the  Lok  Sabha  at  its  site
 ting  held  on  the  28th  Msrch,
 1967,  and  transmitted  to  the
 Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recommene-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.’
 In  accordante  with  the  9795
 visions  of  sub-rule  (6)  of  rule
 286  of  the  Rules  of  Procedure
 and  Conduct  of  Business  2
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  tha
 Gos,  Daman  and  Diu  Appro-
 pristion  Bill,  1967,  which  was

 by  the  Lok  Sabha  st
 its  sitting  held  on  the  28th


